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UNDER SECTION 7 OF [BC, 2016

In the matter of:

M/s Luminant Distributors Pvt. Ltd. .......Applicant/Petitioners

vs.

M/s Prayag Polytech Pvt. Ltd" ,......Respondent

Order delivered on 19.07.2019

CORAM
DR. DEEPTI MUKESH,
HON'|}LE MEMBER (JUDICIAL)

: Sandeep Kumar Jain, r\dv.

: Sandeep Taneja. Adv.

ORDER

IA No. 2l9lJPN20l9:-

This is application is filed for waiver of the cost imposed on the Corporate

Debtor for delay in filing the reply. The learned counsel states that the order dated

3l't May, 2019 records that the Corporate Debtor was given two weeks time ro

file reply. After the same date the authorize representative was indisposed and

was unable to travel from Delhi to give instructions. Thereafter the court vacation

followed when the learned counsel was not available. Hence, reply could not be

filed as directed. l.earned counsel fuither states that in the next date of hearing on

12th July, 2019, the reply was ready and requested tbr allowing to file the same

but the same was allowed subject to cost. It is further submitted that the delay is
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not intentional or deliberate and seeks the indulgence of the Court for wavier of

the said cost. Considering the submission made in the application and no

objection raised from the learned counsel of the applicant. The application is

allowed waiving the payment of the cost of Rs. 5,000/-. Reply to be taken on

record. Application is disposed off in terms of above order.

S.,l -
(DR.DETTPTI MUKESH)
MEMBBR (JUDICIAL)
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